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w CAUVERY NEERAVARI NIGAMA LIMITED

! (A Government of Karnataka undertaking)
R CIN NO.U45205KA20035GC032044
Corporate Office: 3rd & 4th Floor, Surface Water Data Centre Building,
Anandarao Circle, Bengaluru- 560 009
Tel. 080-22352997/22354900

Fax-080-22352998, Email: cnnlaca25@yahoo.com
RECORD DATE FOR PAYMENT OF INTEREST

o

KERALA WATER AUTHORITY e-Tender Notice

Tender No.. SE/PHCIMPMI2172022-23. LM 202 1-WSS to Munniyoor, Thenhipalk-
am, Chelembra and Valikkunnu Pts.- Package | A - Construction of mtake well cum
purnp house, leading channel, retaining wall, ransformer room, Water Treatment Plant
with sump cum pump house, OHSR Supply and laying Raw water pumping main
including road restoration. EMD: $5,00,000 Tender fee: $13,000

Last date for submitting tender; 071-07-2022, 03:00 pm. Ph: 0483 2974871

Websile: www.kwa.kerala.gov.in, www.etenders. kerala.gov.in

KWA-JB-GL-6-328-2022-23 Superintending Engineer, PH Circle, Malappuram

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12)} OF THE SEBI (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED ("SEBI (SAST) REGULATIONS") FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

BUTTERFLY GANDHIMATHI

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore

ON SERIES Il BONDS

NOTICE hereby given to all Series |l Bond holders of the
Nigama that, RECORD DATE IS 15" JUNE, 2022 and
payment of interest due on July 1%, 2022 Interest will be paid
to those Bond holder's name appears in Registers as on June
15", 2022 as per deposited record with NSDL/CDSL.

BOND HOLDERS REGISTER WILL REMAIN

APPLIANCES LIMITED

Registered Office: 143, Pudupakkam Village, Vandalur-Helambakkam Road, Kelambakkam, Chengalpatiu,
Tamil Madu - 503103; Tel No.: 044-4741550092/93, Fax No.: 044-67415526; Website: www.butterflyindia.com

OPEN OFFER FOR ACQUISITION OF UP TO 46,485,684 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF INR 10
{INDIAN RUPEES TEN ONLY) EACH ["EQUITY SHARE") REPRESENTING 26.00% OF THE VOTING SHARE CAPITAL OF
BUTTERFLY GANDHIMATHI APPLIANCES LIMITED (“"TARGET COMPANY™) AT A PRICE OF INR 1,433.90 {(INDIAN RUPEES
ONE THOUSAND FOUR HUNDRED AND THIRTY THREE AND NINETY PAISE ONLY) PER EQUITY SHARE FROM THE

FORNMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY CROMPTON GREAVES CONSUMER ELECTRICALS LIMITED RELEVANT PARTICULARS recommend that readers CLOSED ON 15th JUNE 2022.
("ACQUIRER”) PURSUANT TO AND IN COMPLIANCE WITH THE SEBI (SAST) REGULATIONS (“OFFER"/"OPEN OFFER”). 4 Name-of-the-Eorporate-Debtor RasikiatSankatchandJewelters Private timite make necessary inquiries Sd/-
This post offer advertisement ("Post Offer Advertisement’) is being issued by Kotak Mahindra Capital Company Limited f E’ativf f'LWU'vjmtiU“LtjfLﬂ'c CU'PU'fthDil:tw 5?1‘23("200? _ befor_e se.ndlng any monies or Date: 06.06.2022 (Shankaregowda)
(‘Manager to the Offer” or “Manager’), in respext of the Open Offer, for and on behalf of the Acquirer, pursuant to and in accordance M oeoreoratediregtored N entering into any agreements Place: Bengaluru  DRiCP7osaxkarzz-23  Managing Director
with Regulation 1812) of the SEBI (SAST) Regulations. This Post Offer Advertisement should be read in continuation of and in Bl i R TTRTTE | e with advertisers or Otherwise || iummm— T ———————— .
-S:nn|u~:rr.t_i|:_mm1h. {a}tha F_‘uhlic ﬂ.nnnqncamgntdamd Fehruary: 2?_. 2022 ["PA") -:_b:I:hE_I Dretailad Public st.-;mrnan_t!hatwas published " | Identification No. of the (L:orp;:a;eaSeb‘tlor S e acting on an advertisement in ettt ﬂEE'"Lr' IGHIHT i IHE'"TD'
in all edifions of ‘'Financial Express’ (English), 'Jansatta’ (Hindi), tha Mumbai edition of ‘Mavshakli’ (Marathi) and the Channai 51 Address-of theregistered-office-and Show-Room—Groumnd-Floor=Skyline-Status any manner whatsoever @ Wear * e * | H;lﬂnr:.;ln
edition of 'Makkal Kural' (Tam#) on Feboeary 24, 2022 ["DPS); () the Letter of Ofer dated May 12, 2022 along with Forny of principal office (if any) of the Corporate | Opp. Pooja Hotel, M. G. Road, Ghatkopar ) Mask Distancing = Hygiene
Acceptance and Share Transfer Form ("LOF); and (d) the offer opening public announcement and corrigendum to the DFS that Debtor . East, Mumbai 400 077
was published on May 20, 2022 in the aforesaid newspapers in which the DPS was published. This Post Offer Adverlisement is 6 [ insotvency commencement date-in 07/06/2022
being published in all such aforesaid newspapers in which the DPS was published. freseect of the Corporate Debior o
! LotiatCu Udaic OT CIOSUTC UT TTSUIVETICY U/ 1LZL/ZVUZLZL
Capitalized terms used but noldafined in this Past Ofer Advertisement shall have the meaning assigned to such lerms in the LOF, resolution process e L.
) . . ’ ; 8- Nameand registrationurmber of the Vir—Santanu T Ray Registration No.
1. Name of the Target Company: Bulierfly Gandhimathi Appliances Limited insolvency professional acting as interim| IBBI/IPA-002/IP-N00360/2017-18/11055 TINPLA
2. Name of the Acquirer; Crompton Greaves Consumer Eleciricals Limited resolution professional HINPLATE
3. Mame of the Manager to the Offer:  Katak Mahindra Capital Company Limited [ ress e ot #3081, BSEt Tech Parls Sector 364 Opp— THE TINPLATE MPANY OF INDIA LIMITED
Resolution Prof l, tered | Vashi Railway Station, Vashi, Navi Mumbai — L.A.
4. Name of the Registrar to the Offer.  KFin Technologies Limited (Formery known as “KFim Technologries Private Limited’) w?:l? tiéogoarr?i SN IR 433 %o;'" Is:::an:trlg;@aa:ailnsoa:zlencl;:os; : CO O
5. Offer Details: 10+ Address and ¢ mail to be used for AAA tnsolvency Professionals LLP, A301 Registered Office: 4, Bankshall Street, Kolkata - 700001
I I . , correspondence with the interim BSEL Tech Park, Sector 30a, Opp. Vashi Tel: {[]33} 2243 5"'“]1-". Fax: {DEFEI] 2230 4170
a|Date of Opening of the Offer: Monday, May 23, 2022 resolution professional Railway Station, Vashi, Navi Mumbai400705 Email; company.secretariat@tatatinplate.com = Website: www.tatatinplate.com
biDate of Closure of the Offer: Friday, Juna 3, 2022 Email: rasiklalsakalchandjewelers@aaainsolvency.cony CIN: L28112WB1920PLCDO3IG06E
Phone No. 022-42667394
¥ DaIE nf Faimnl n.f Gﬂ“ﬁidﬂl’a’tlﬂh' WEHI"IE"EHEI"' Junﬂ EI EI:IEE 11 Ld)t datc fUl >u'un|i>>iuu Uf L:dilllb 21/36/’2022 gl 1 MOTICE . 40 _Hu_ AMMIIAI CEMEQAI MEET
T, Details of ﬁ.l:.-ql.liﬁil'ﬂ;ll'l: 12T Classesof creditors; if-any; underclauseth)ofr-NA PUBLIC NOTICE - 103" ANNUAL GENERAL MEETING
g sub-section (6A) of section 21, ascertained This i= to inform that the 103" Annual General Meeting (‘AGM'/"Meeting’) of the Members of The Tinplate
H; Particulars Proposed in LOF" Actuals”™ by the interim resolution professional Company of India Limited ('the Company’) will be held on Monday, July 4, 2022 at 3.00 PM (IST), through
: : 3 iﬁdm:b u;ints:iv.en;vRPwfessic;rlsis iu't;mi-'ied N Video Conference ("VC")/Other Audio-Visual Means ("OAVM'), to transact the businesses as set out in the
7.1 | Offer Price (per Equity Share) INR. 1.433.“5:5' INF 1.433.90 croditorsin 3 tass (Throw names for each class] Notice convening the AGM (‘Notice'). The VC / OAVM facility is provided by the National Securities and
7.2 | Aggregate number of Equity Shares 45,48 634" 50,60,2207 12 Ha) Retevant-Forms &{a) Detaits-of | https://www.ibbi.gov.in/home/downloads Depositories Limited {'NSDL"). This is in {:nm!:lllam::a with ll_ne applicable provisions of the I;EII'I'!FI'-EHIEE Act,
lenderad in the Offer authorized representatives are NA 2013 and the Rules made thereunder, read with General Circulars dated April 8, 2020, April 13, 2020, May
7.3 | Agoregate number of Equlty Shares 45 48 6A4" 46 48 664 _ |availableat o . 5 2020, January 13, 2021, Decmnt?-ﬂr 14, 2021 and May 5, 2022, issued by the Ministry of Corporate Affairs
EI}:ED[EH ‘ln [hﬂ ﬁﬁﬂr ;:‘;:.4 LUCE IS TICTERY BIVETT LNdU LNE Natiofllidl \_.UIIIJdIIy Law IIIULIII.dI, VIaTrmodlr DETICI rds UIU'CIE { MEA a I:EU'“EEWEW fE'IEl'TEd tu as HcA EAWMaFHFL Further. SEBI 'I.I'Id'ﬂ II.E E:".mlal. dﬂtﬂ‘j ME"' IE, EDE.E ha_s
e commencement of a corporate insolvency resolution process of the Rasiklal b =2, ; % ; g Ci i
7.4 | Size of the Offer (Number of Equity Shares INR 666,57 47,967 60° INR 656,57.47,967.60 Sankalchand Jewellers Private Limited on 07/06/2022. SEOWHC ST DETROS 10 Bt TG AWVNLUIGS DO 111 ORGIIC THOCS | SR LU ).

mutiplied by Odffer Price]

7.5 | Sharehoiding of the Acquirer befora
agreaments’ pubhe announcerment
e Wumber il il

« %% of Voting Share Capital (0.0%) 10.0%)
7.6 | Equity Sharas acquirad by way of agreaments

* Number 58,33,754 98 33,754"

%% of Voting Share Capital 155.00%] {55.00%)
1.7 | Equity Shares acquired by way of Cpen Offer

* Number 46,43 684 46,43 684

* %o of Vofing Share Capital (26.00%)" (26.00%)

7.8 | Equity Shares acquired after Detaled
Public Statement™
 Mumber and price of Equity Shares acquired il il

% of Viating Share Capital (0, 00r%) (0.00%)

7.8 | Post Offer sharehelding of the Acquiner
+ Number 1,44 B2 438 1,44 62 438
« %% of Vating Share Capital {81.00%) 831.00%)"

7.10| Pre & Post offer shareholding of the public Pre-Difar Post-Dffer Pra-Offer Post-Offar
» Number &6,54, 762 20,06 078 66,54, 762 20,06,078
* % of Voling Share Capital (37.22%) (11.22%) (37.25%) (11.22%)

Motes:

(1] Unless sfated otherwize, all parcenfages have been calcwaled basis the Voling Shane Capital.

(2] Assuming fulf acceptance in the Cpen Offer.

(3] Of the tofai 50 60 220 Equity Shares fendered in the Ofer, 2,712 Equity Shares were not accephed oue to fechmical nejection.

(4] On March 25, 2022, the Acquirer acquired the Sate Ehares which includes Liguidity Shares T) ie., 88 33 754 Equily
Shares reprasenting 55.00% of fhe Moling Share Capital, through fhe stock exchange sefilement process by way of biock
deals on NSE and such Sale Shares wene piaced in 5 share escrow sccount (“Share Escrow’) in sccardance with
Requiation 22(24) of the SEBI (SAST) Reguialions. On March 30 2022 (i.e., after the expiry of 21 Working Days from the
dafe of the DPS), such Sale Shares were fransferred to the Acquirer's demal account from the Share Escrow, in ferms of
Regqiation 22{2) of the SEBI (SAST) Regilations. For further details, please referfo paragraph 3.1.8 of the LOF

(5] Aparf from the Equity Shares specified in Sr, nos. 7.6 and 7.7, the Acquirer has nol acquired any other Equity Shares, On
March 25, 2022, the Acquiner acquired Sate Shares (including Liguidity Shares 1) trowgh the stock exchange setflemeant
procass by way of block deals on NSE. For fiurthar detals, please referto nofe (4] above and paragraph 3.1.8 of the LOF

(6] The Acouivar, on March 30, 2022, acquired sole control over the Targed Company and becama the Promoter of the
Targe! Company.

E  Diherinformation

8.1 As menboned m paragraph 3.1.11 of the LOF, the Sellers and Other Promoters shall be reciassified as public shareholders,
pursuant to receipt of necessary approvals regquired in terms of the SEBI (LODR) Regulations and the conditions prescribed
trrain,

82 The Acquirer and s directors in thesr capacity as directors, accepd full responsibility for the informabion contained in this Post
Offer Advartisamant and also for the obligations under tha SEBI {SAST) Regulations.

8.3 Acopy of this Post Offer Advertisement is expected fo be available on the websiies of SEBI [www_sebi.gowvin), BSE Limited
(wwow.besindia.com), Mational Stock Exchange of India Limated [www.nseindia.com) and at the registered office of the Target
Company.

Issued on behalf of the Acquirer by the Manager to the Offer

Kotak Mahindra Capital Company Limited

Z7 BKC. 1st Floor, Flot No. C-27, '’ Block,

Bandra Kurla Complex, Bandra (East), Mumbai - 400051
Tal: 491 22 4336 (128, Fax: +971 22 6713 2447

Email: butterfly openofferiixotak. com

Contact Person: Mr. Ganesh Rane

Website: www investmanibank kotak.com

SEBI Registration Number: INMOOCUDETD4

Registrar to the Offer

KFin Technologies Limited

[Formery known as “KFin Techmologies Privale Limited”)

Selaniurn, Tower B, Plot No- 31 and 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangaredd - 500032, Telangana, India,

Tel: +91 40 6716 2222; Fax: +91 40 2343 1551

E-mail: bgat.opencfien@kfintech.com

Contact Person: Mr, M Murali Krishna

Website: www.kfintech.com

SEBI Registration Number: INROOOO00221

kotak

Investment Banking

A KFINTECH

For and on behalf of the Acquirer
CROMPTON GREAVES CONSUMER ELECTRICALS LIMITED

“Date’09/06/2022

The creditors of Rasiklal Sankalchand Jewellers Private Limited are hereby called upon to|
submit their claims with proof on or before 21/06/2022 to the interim resolution profession-
al at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means|
Submission of false or misleading proofs of claim shall attract penalties.

Place: Mumbai
Registration No.: IBBI/IPA-002/IP-N00360/2017-2018/11055]

Mr. amwmw
AAA Insolvency Professionals LLP

D. B. Corp Limited
(CIN: L22210GJ1995PLC047208)
ﬁ_ 9 Registered Office: Plot No. 280, Sarkhej Gandhinagar Highway,
Near YMCA Club, Makarba, Ahmedabad, Gujarat - 380051,
Email: dbcs@dbcorp.in | Website: www.dbcorpltd.com

DB Corp Lid Tel.:+91 22 7157 7000 | Fax: +9122 7157 7093
. . NOTICE . *

QU HAREHOIL DER

quity
Investor Education and Protection Fund (‘IEPF’) Authority

Notice is hereby given pursuant to Section 124(6) of the Companies Act, 2013 (‘the Act’)
read with Investor Education and Protection Fund Authority (Accounting, Audit, Transfer
and Refund) Rules, 2016 as amended from time to time read with the relevant circulars and
amendments thereto (‘the Rules’).

The Rules, inter-alia, provides that the dividend which has remained unpaid or unclaimed for
a period of 7 (seven) years will be transferred to the bank account of [EPF Authority and also
the underlying shares in respect of which such dividend has remained unpaid or unclaimed
for a period of seven consecutive years or more, are to be transferred to the demat account
of the IEPF Authority.

In terms of the said Rules, Final dividend declared by D. B. Corp Limited (the ‘Company’)
for the Financial Year 2014-15 which has remained unpaid or unclaimed for a period of
7 (seven) years will be credited to the bank account of IEPF Authority on the due date
during September 2022. Also, underlying shares on which such dividend has remained
unpaid or unclaimed for 7 (seven) consecutive years will also be transferred to the
demat account of the IEPF Authority in September/October, 2022.

However, the Company will not transfer such shares where there is a specific order of Court
or Tribunal or any other statutory authority restraining any transfer of shares and payment
of dividend or where such shares are pledged or hypothecated under the provisions of the
Depositories Act, 1996.

In compliance with the requirements of the said Rules, the Company has communicated
individually to all those shareholders whose shares are liable to be transferred to the IEPF
Authority in the month of September/October, 2022, at their registered addresses available
with the Company.

The Company has also uploaded on its website viz. www.dbcorpltd.com, the list of
shareholders whose unclaimed dividends/ shares are liable for fransfer to IEPF Authority.
The Shareholders are requested to refer to the aforesaid website to verify the details of
unclaimed dividends and the shares which are liable to be transferred to the IEPF Authority
and thereafter contact the Company for making a valid claim in respect of such unclaimed
dividend and the underlying shares.

In case, the Company does not receive any communication from these shareholders by
26 August, 2022, the Company shall, with a view to complying with the requirements set out
in the Act and the Rules framed thereunder, transfer the unpaid/unclaimed dividend and the
underlying shares to |[EPF Authority on the due date as per procedure stipulated in the Rules
without giving any further notice, in the following manner:

In respect of shares
held in Physical Form

The Company shall issue new share certificates in lieu of the
original share certificates held by the concerned shareholders
for the purpose of dematerialisation by way of corporate action
and transfer of shares to IEPF Authority as per the Rules and
upon such issue, the original share certificates which stand
registered in the name of concerned shareholder will stand
automatically cancelled and be deemed to be non-negotiable.

The Company shall inform the depository to transfer the said
shares in favour of demat account of the I[EPF Authority by way
of corporate action.

The concerned shareholders are requested to note that no liability shall lie against the Company
in respect of the unpaid/unclaimed dividend amount and the underlying shares so transferred.
The concerned shareholders may also note that both the unclaimed dividend and the
underlying shares transferred to IEPF Authority including all benefits accruing on such shares,
if any, except the right shares can be claimed back by the concerned shareholders from IEPF
Authority after following the procedure prescribed under the Rules which is displayed on the
website www.iepf.gov.in.

For any queries / information / clarification in the subject matter, shareholders
are requested to contact the Company’s Registrar and Share Transfer Agents i.e.
M/s. KFin Technologies Limited, Unit: D. B. Corp Limited, Selenium Tower B, Plot 31-32,
Financial District, Nanakramguda, Serilingampally Mandal, Hyderabad - 500 032| Toll free
number: 1800 309 4001 | Email id: einward.ris@kfintech.com (K.A.: Mr. Sridhar Balamurli,

In respect of shares
held in Dematerialised
Form

The MNatice of the AGM along with the Annual Report for the Financial Year 2021-22 of the Company will
be available on the website of the Company at www.latatinplate.com and on the website of NSDL at
www.evoting.nsdl.com. Additionally, the Notice of AGM will also be available on the websites of the stock
exchanges i.e. BSE Limited ("BSE") and National Stock Exchange of India Limited ("NSE’") at
www.bseindia.com and www.nseindia.com respactively.

Members can attend and participate in the AGM through the VC/QAVM facility ONLY. The detailed instruction
with respect to such participation will be provided in the Notice convening the Meeting. Members attending
the meeting through VC/OAVM shall be counted for the purpose of quorum in terms of Section 103 of the
Companies Act, 2013.

The Notice of the AGM along with the Annual Report will be sent electronically to those Members whose
e-mail addresses are registered with the Company / Registrars & Transfer Agent ('Registrar/RTA") /
Depository Participants ('DPs’). The Company shall send a physical copy of the AGM Notice and Annual
Report to those Members who request for the same at company.secretariat@tatatinplate.com mentioning
their Folio MNo/DP ID and Client ID.

Members who have not registered their e-mail addresses with the Company/RTA, are requested to
follow the process and register their e-mail addresses not later than 5:00 p.m. (IST) on Monday, June
27, 2022 so as to receive electronically (a) the Notice of AGM and Annual Report; and (b) login ID
and password for remote e-vating.

Frocess for registering e-mail addresses:

a.  Visit the link https://tepl.linkintime.co.in/EmailReg/Email_Register.html|

b. Select the name of the Company from dropdown : The Tinplate Company of India Limited

g. Enter details in respective flelds such as DP 1D and Client ID (if shares held in electronic form) / Folio

No. and Certificate no. (if shares held In physical form), Shareholders name, PAN details, mobille
number and a-mail 1D

d. System will send OTP on mobile no. and a-mail 1D,

a. Enter OTP received on mobile no. and e-mail 1D and submit

. You will receive the copy of Notice and e-voling credentials from NSDL

For parmanent registration of the e-mall address, Members holding sharas In demat form, are requaestad

o update the sama with thalr DPs. Mambaers holding sharas in physical form, are requestad to update the
amail addrass with tha RTA by submitting the duly signad Investor Sarvice Form ISR1 |

Process for updating bank account delails to recelve dividend:

Members who have nol updated their bank account details for receiving the dividend directly in their
bank accounts through Electronic Clearing Service or any other means may follow the below
instructions:

Members | Members are requestad 1o sand hard coples of the following detalls/documants to the Company's
holding | RTA, viz. TSR Consultants Private Limited (formearly TSR Darashaw Consultants Private Limitad)
shares in | at C-101, 1% Floor, 247 Park, Lal Bahadur Shastri Marg, Vikroll (west), Mumbai - 400083, latest
physical | by Tuesday, June 14, 2022
form a. Form ISA-1 along with supporting documents. The said form Is available on the website
of the Company at hitps://www.tatatinplate.com/Iinvestor/kyc-other-forms and on the
wabsite of the ATA at hitps://tcplindia.co.in/home-KYC.html
b. cancelled cheque in original baanng the nama of the Members or first halder, in case sharas
are held jointly. In case name of the holder is not available on the cheque, kindly submil
the following documents;
i) Cancelled cheque in original
i) Bank attested legible copy of the first page of the Bank Passbook/ Bank Statement
bearing the names of the account holders, address, same bank account number and
typa as on the cheque leaf and full address of the bank branch
c. seff-attested copy of the PAN Card of all the holders; and
d. self-attested copy of any documeant (such as Aadhaar Card, Driving License, Election Identity
Card, Passport) in support of the address of the first holder as registered with the Company.
Further, Members are requested to refer 1o process detailed on https:/teplindia.co.in/home-
KYC.html and proceed accordingly.
Members | Members holding shares in demat form are requestad to update their Electronic Bank Mandate
holding | with their respective DPs.
shares in
demat
form

The Company will dispatch the dividend warrant/Bankers' cheque/demand draft to those Members who
are unable to receive the dividend directly in their bank account through Electronic Clearing Service or any
other means, due 1o non-registration of the Electronic Bank Mandate.

Tax on Dividend

Fursuant to the Finance Act, 2020, dividend income is taxable in the hands of the Members w.ef. April 1,
2020 and the Company is required to deduct tax at source (TDS") from dividend paid to the Members at
prescribed rates. To enable compliance with TDS requirements, Members are requested to complete and
{ or update their Residential Status, PAN, Category with their DPs or in case shares are held in physical
form with the Company / RTA by sending documents through email on or before Tuesday, June 14, 2022.

Sdi Manager) ormaywritetoMs. Anita Gokhale, Company Secretaryand Nodal Officer by sending The detailed process of the same is available on the website of the Company at
Email to dbcs@dbcorp.in. https:/'www.tatatinplate.com/content/ pdf/investor/stock-exchange-compliances/intimation-02062022. pdf
Place: Mumbai For D. B. Corp Limétg/d The Tinplate Company of India Limited
by Rl . A KAUSHIK SEAL
Date: June 08, 2022 Place : Mumbai Anita Gokhale Dated : June 8, 2022 Eﬂmpﬂﬂ? E&Erﬂl&w
T 7% Date : 9" June, 2022 Company Secretary Place : Kolkata (ACS No: 21647)
AEIACTONS L 4L 1 4 .
A TATA Enterprise
fo 724,19,806.00 (Rupees Twanty-Four Lakhs Ninalean Thousand Eight Hundred and Six Only). In accordance with Regulafion Vill. TENTATIVE SCHEDULE OF ACTIVITY E l:'j ﬁq:gﬁa ha:f i:ﬁhéﬂ Hik,::j‘l mwﬁf |Jr|'|:'B:| Eﬂﬁ H'!egre?ﬁerg mg e I ':m'ﬂ'-lﬂ;'-"'{'f? ity
17 of #he SEB| (SAST) Regulalions, the Acourers have openad an Escrow Account under (ha narme and shyle of *SARDAPPR - (Sr, Tentative Activily Schedule Day and Date R SRR UL S0 L. 1Y 8. T comtac Gesaks o e CALANG ENCKBI e A5 marhoned beiow
Opan Ctier Escrow Account’ with Kotk Mahindra Bank Limited and have daposiiad an amount of $26.91,000.00- (Rupees Twanty- Mo, Name Hikunj Stack EI'EHEJ:B Limited —
Six Lekhs MNinety-One Thousand Ondy) i.e., more than 100,002 of the total considerztion payable in the Offer, assuming full 1. |Issue oate of te Pubdc Announcement Friday, June 03, 2022 Address A-92. G, Left Portion, Kamla Negar, New Delhi-110007, Delhi, India
ACCeptance. 2. | Publcaban dabe of the Dalailed Publc Sdabemenl in the Newspapars Thursday, Juna 08, 2022 Contact Number _+E|”;:1 Sl Ll
G, Tha Manager & duly authorzed 1o apesate e Escrow Aecount b the sxclusion of all albers and has bean duly arpowarad & 3. | The last date Jor fiing the Dralt Lether of Offer with SEBI Thursday, June 16, 2022 E-mail Address | n DL L
reafize tha value of the Escrow Account in {erms of the SEBI {SAST) Regulations. 4, | The kst date for the public announcement of a competing allen s} Thursday, June 30, 2022 : ﬁﬁ:'n-:'ﬂs;mwm !l.'lri. armned E:ﬂﬁdl}:ﬁlE e -
D, Based on the sloresald financiz amangements and an fhe canfirmations recaied from the Escrow Banker and the Chatered &, |Tha last date for recespt of commenis drom SEBI on the Oraft Ledar of Cffar will ba received i FEN e il oy oy TRy WP TN . ¥ JRETLINO0 W PRI PR G

brokers ('Selling Brokers') within the nosmal trading haurs of the secondary markat, diging the Terdering Period.

¥. THEDETAILED PROCEDURE FOR TEMDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IM THE LETTER
OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS
0N THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES M THIS OFFER.
EQUITY SHARES OMCE TEMDERED N THE OFFER CANMOT BE WITHDRAWN BY THE PUBLIC SHAREHOLDERS.

¥l. OTHER INFORMATION

A The Acqurers accept full and fingl resporsibilty for fe information contained inthe Public Apnouncement and this Detaiied Public
Statemant and for their coligatians as laid down in SEBI (SAST) Regulations. 41 infarmation pataining % the Target Company has

[ir fhie avant SEBI hag not 2ough! clanlicalion or add®onal informalion fram the Manager)
Icentified Dabe, for Bhe purpoese of delermining the names of he Public Shansholders as
ori such deia to whom she Lefier of Offer would be zant.

T, | Lest date for dispaich of the Latter of Offar fo the Publc Sharehalders of the Tanget
Compary whode names apoear on fhe reipgler of membeng an the |dankilied Db

Lest dale for publication of the recommendatians af the committee of the ndependent
directors of the Targal Campany Io the Public Sharehoiders for this Ofer in fe Newspapers

Aceountant, the Mansger |5 satisbed with the bty of fe Acouirers to ifill thair abligations In respect of this Ofer in accordance Thursday, July 07, 2022
with the pronisions of SEBI (SAST) Requistians, B
E. W casa of upward revision af the Offiar Price andicr the Cffer Siza, the Acourers would deposil appropriabe addilional amaunt inko
an Escrow Account to ensure compliance with Requlstion 18(5) of the SEBI (SAST) Regulations, priar 81 effecting such ravision,
¥il. STATUTORY AMD OTHER APPROVALS B

A Az on The date of Ihs Detaled Puble Slatemenl, b the knoededge of fe Aoquiners, Thene are nd SExulony soprvals rguined

Monday, July 11, 2022

Morday, July 18, 2022

Thursday, July 21, 2022

% complate this Cffar. However, in caze of eny such siahuiory approvals are required by fhe Acquirars later before tha expiry of 9. | Last dabe for upward revision of the Ofter Prce andir the Offer Size Friddy, July 22, 2022 bean abtained from () publicy available sources, or (\) any infermation providied or confirmad by the Target Comparty, and the
the Tendering Pencd, thes Ofter shall be subject b swch approvals and the Acquirers shall make the necessary apphcations for such 10, | Last date of publcation of opaning of Ofter public announcament in the Mewspapers Friday, July 22, 20232 pccuracy therecd has ot been indepandaniy veriiad by the Manager, ' '
stahudory approvals. 11, | Date of commencament of Tandaning Penced Morday, July 25, 2032 B The Acquirers have appointed Purva Sharegistry (Indsa) Privale Limied, &s e Registrar 1o the Offer, having their office Iocated
B, A1 Public Shareholders, including non-resident holders of Equity Shares. must obtain 3l requisite approvals required, IF any, & 12 palggl“dmngnf TE"'E'.E.I"FEEI'E':!“A&UM._ e F'||:|.aE.ﬁ.-.|5|.|5III_EEE-EE i gt Unit Mo 9, Ground Floar, Shiv Shakti Industrial Estate, J. R, Boricha Marg, Lower Parel East, Mumbai - 400011, Maharashiea
tandar the Ofiar Shares {including withaut limitasion, the appraval fram the Aesenve Bank of India) and submit such appravals, along 13, | Last date of communicating She meaction’ acceplance and completion.of payment of Wadnesday, India. with contact number being +0Z2-23012518/8761", Email Addrass being ‘suppon @ purvashara.com’ and websie
wilh the other documents recuired % accept This Offer, In the event such approvals are not submitted, the Asguiners reseeve the consideraton or refund of Equity Shares to the Publc Sharehoiders Augus! 24, 2022 W gurvashave.con', The contact perscn Ms. Deepall Dhur, can be contacted from 10:00 &.m. {Indian Standard Time) to 5:00

right bo reject such Equity Sharas fancaned in this Offer, Further, # tha holdars of the Equily Shares whao ars not parsons resident

Shares, Yo tender the Offer Shares, along wish the other documents required 1o be tendered 10 acoapt this Offer. In the everi
such appravals ara rol submitted, the Acquirars resanee fhe right 1o reject such Oifer Sharas,

C.  The Accuirers shall complele a1 procedures reiating Lo the payment of eonsideration under this Ofar within a period of 10 (Ten) A
‘Warking Days from the date of expiny of the Tenderng Pesiod to thosa Public Sharsholders wha have 1endarad Eguity Shares and
&na Tound wakd and are acoepbed for acquisition by i ACGuIees,

L. o case of delay In recaipt of any stabutory approvel, SEBI may, | saisfied that delaped recaipt of the requisite approvals was nod
due b army willul dedaut or naglect af the Acquirers or the lailura of the Aoquinars ba dilgantly purtua ha applcation loe 1ba apgndaval,
grant extengion of fime far the purpose, subjeet o the Acquiren agresing to pay interest fo the Publc Sharsholders as directed
by SEBI, in lerms of Reguiation 58]11) of The 5EB] |SA5T) Regulabions. Futhar, IF a dalay apocurs on accaurt ol sillul defaull by B
the Acquirers in chiaining the regusite approvals, Reguistion 17(9) of the SEBI (SAST) Regulaticrs wil &lso become applicahle
and e ameount ling in he BEstrow Accoun] shall bacoma [k for ffaiune,

E. intams of Reguistion 23(1) of the SEBI [3A5T) Requlations, if the approvals mentianed in Pamagraph VI (&) are not satisfactonly
compled with ar any of the slabulory agprovaks ang refusad, the Acquirars havea & hghl b wilhdra the Qllas [0 the avenl ol
withdrawal, the Acquirars (fhrough the Manager), shal wihin 2 [Two) Working Days of such withdrawal make en announcement

MNote: The sbovs Smetines ars indcalive (prepared hased on fimelines provided undar ffie SCET [SAST) Regulabars) and ae

of Cffar wowd be sanl

PROCEDURE FO'R TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER

As per e provisions of Regulaton 40 (1) o the SEBI (LODR) Reguiations and SEBI'S prass raleass dabed December 03, 2018,
bearing reference number PR 490018, requests for rarsfer of securilies shall nof be proessad wnless fhe secunities ame held
n dematenalzed form with & depositony with affect from Apal 01, 3019, Bowsaver, in accordence with SEBY bearnng reference
number "SEBIHO/CEICMOTCIRP2020M44 dated July 31, 2020, shansholders holiding securifes in physical fam arg alkwad
T tender shares in an apen offer. Such tendadng shall be as pes the provisions of the SEBI (SAST) Regulations, Accdrdingly, Public
Sherehkders halding Equity Shares in physical fom a3 well are eligible to tendar their Eguity Sharas in this Offer gs per the provisions
al tha SEBI {SAST) Aegulatiors

Al Public Shareholdsrs, registarad o unragistansd, halding the Equity Shares in dematerialized foem ar holding kocked-in Equity
Shares are edgibie b padticpate in fhis Ofter al ary Bme durng the pericd from the Offer Opening Date and Offer Closing Date
befare the closure of the Tendering Period, All Publiz Shareholders who have apquired Equity Shares but whase rames do not
appear in tha registar of membears of 1he Tarpst Company on the Identified Data, or unsegisiered owners ar those wha have
agguirad Equily Shanes aller tha ldenliiod Daba, or thoss who hawe nol recened ha Leftar of Offar, may also parficipade in thes
Cfer, The accidersal omisson o send the Letter of Offer fo any permon B wham tha Ofter i3 made o the non-recaipt or delayad
recampl of The Lether of Offer by any such person will not imaicate the Ofar in any way

p. (Indan Stendard Time) an working days (except Saturdays, Surdays, end all public hotideys), during the Tendering Period

im Incfa had required any approvals (nchuding from the Reserve Bank of India, or any ofher sequlatony body) in respect of the Equity m&: %ﬁ;ﬂﬁnﬁﬁr@iﬂiﬁ a,..p..,“r.'rﬁl .::rffmy ;.:n; for D rﬁxﬁﬂ#ﬂﬁ?&aﬁﬁﬁ%ﬁﬁﬁﬁtﬁﬁg sl gt abova Q. s:?rza:hzarﬁguIEUm 12 of the SEBI [SAST) Requlations, the Acquiners have spoointed Capital Square Advisors Private Limied
= ; : : ; - ] : 7 o) i spanding ds HE oomaiance W i | WIS, *
RSB ks DVATRI 10y WAL oA TAEAirt ) L MICHT Oy SRS, INLITYIY WOMSC: o phnec K Yol oSy Yoariified Date /s only for the purpose of defarmining e names of e Pubic Sharsholdars &5 on such date o whom the Lefter . This Dataded Public Statemant will be avalable and accessible on e websites of Manages al www.capilalsquara.in, SEBI at

W, e, oo in, and BSE a1 weaw beindsa com,

CAPITALSCIUARE "

Teaming 1ogether 1o creals valos

Issued by the Manager to the Offer on behalf of the Acquirers

CAPTALSOUARE ADVISDRS PRIVATE LIMITED

205-208, ** Floar, AARPEE Canter, MIDC Road Mo 11, CTS 70, Andheri (East), Mumbai - 400083, Maharashira. Inda
Contact Detalls: +971-22-6684-9099/145/143,

Website: waw capilalsguarin

Email Address: tanmoy baneres 8 capitalequare.in’ pankita, patled @ capitalsguare.in

Contact Pergon: Mr. Tanmay Barerqes ks Pankila Palel

SEBI| Registration Mumbar: INMOI0012218

Validity: Permanent

Corporate ldentificalion Number: USEA23MHZOIEPTCTETAE
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siating the grounds for the wilhdrawa! in accordance with Ragulation Z3(2) of the SEB1 (SA5T) Requlations, in tha sams " The Cler will be implemented by he Target Company Miough Stock Exchange Mechanism made avaisble by BSE Limiled in e For and on behalf of the Acquiners

newspapers in which the Defadesd Public Stalement was published, and such announcement wil @so be sent fo SEBI, Siack form of a separate window as provided under the SEBI {SAST) Regulafions raad with Acquistion Windaw Circuiars. _ - S 2

Exchanges, and the Target Company at s registered office. D. BSE Limiled shall be the Designated Stock Exchange for the purpasa of tendering Offer Shares i the Dffer SN W e i 6 2022 Ms. i':f["':liﬁq"-'m M. chz‘qﬁ;ig Kair
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